BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHL

Original Application No. 670 of 2018

(With order dated 07.07.2020)
In the matter of -
Atul Singh Chauhan TR PEET Applicant
Versus
MO.ES. & C.C. & Others, ........ccoonvirne Respondents

The applicant in the aforesaid matter submits as under:-

1. That in the aforesaid matter in the light of oversight
committee recommendation dated 04.07.2020 the order
dated 07.07.2020 has been passed by the Hon'ble Tribunal
directing the respondents for further action in the terms of
the aforesaid recommendation.

2. That the report/recommendations submitted by the
oversight committee is based on mis-leading report of the
State Authorities ignoring the facts that on the spots in
question illegal mining is still continuing.

3. That the State Authorities are continuously providing
excess to anti-social clements and illegal mining workers
against the directions made by the Hon'ble Tribunal as
well as violating the statutory provisions of the law.

4. That the administration has registered several First
Information Reports only to avoid their own skin but till
date they have done nothing for the investigation purposes
as well as submission of the charge sheet.

5. That although in some cases the charge sheet has been
submitted but the mining department is not pursuing the
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case to prosecute the persons who are running illegal
mining works against the Environment by substituting one
and another. However the Police state authorities are
taking the action on their own instance but the mining
department has not established any mechanism and mining
check post to prevent the illegal mining. This fact has
already been mentioned in the minutes of Hon'ble Justice
Rajesh Kumar dated 11.6.2019 which is on record.

That the sands which were seized in illegal mining has
been sold out by the mining department but no
environmental damages have been assessed by the
authorities and the Hon'ble Tribunal may be pleased to
direct the authorities to assess the environmental damages
and recover the same from the guilty persons.

, That whatever action has been mentioned before the

oversight committee by the State Authorities is only on
papers and no appropriate and legal action has been taken
against the illegal mining works.

That illegal transportation of the sands and gitti bolders is
continuing and reporting of such transportation has been
made in the several news items. The true copy of the news
items is being filed herewith and marked as Annexure No.
1 to this application.

. That the photographs have also been taken of the vehicles

involved in overloaded transportation of illegal mining
items. The true copy of the photographs with lat. & long.
are being filed herewith and marked as Annexure No. 2 to
this application.

That no assessment of the damages has been made and no
liability of guilty persons has been fixed by the state
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authorities and inspite of the order dated 07.07.2020 and
previous order no action has been taken for the calculation
of Environmental clearance till date.

That the huge quantity of the sand stocks has been
installed by the illegal mining works. The photographs
being annexed with the application will show the height of
collection of the sand which are in triple of the stipulated
measurement. The true copy of the photographs of the
sand stock in District-Kaushambi and Prayagraj is being
filed herewith and marked as Annexure No. 3 to this
application.

That the grievances made in original complaint have not
been entertained till date by the state authorities and they
are mis-representing the issues before the oversight
committee and in this way no appropriate order could have
been passed against the state authorities in record to
recovery of damages,

That it is relevant to mention here that in the aforesaid
report dated 24.6.2019, Respondent No. 3 prohibited the
mining work in the District-Prayagraj in the expectation
that the lease may be cancelled and fresh allotment may be
made after preparation of Fresh District Survey Report.
The true copy of the enquiry report dated 24.6.2019
forwarded to Principal Secretary, Geology and Mining
U.P., District Magistrate; Prayagraj is being filed herewith
und marked as Annexure No. 4 to this application.

That the aforesaid report has not complied with till date
and without preparing any District Survey Report only on
the technical committee report, notification for fresh
allotment has been made. The same illegality is being
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committed in the subsequent notification in regard to the
allotment.

15. That by the perusal of the aforesaid report and fresh
notification without any D.S.R. itself indicate that the
intention of the state authorities is not bonafide and
transparent as has been laid down by the Hon'ble Tribunal
as well as the Hon'ble Apex Court.

16. That the present application may be taken on record and
appropriate order and direction may be issued in the facts
and circumstances mentioned therein, otherwise there shall
be huge loss of the environment due to illegal mining,

PRAYER

It is, therefore, Most Respectfully prayed that the Hon'ble
Tribunal may be pleased to punish the guilty officers and direct
the state authorities to take action against illegal mining and
assess the environmental loss and to recover the same and to
issue a fresh notification only after preparation of District Survey
Report as has been provided in the several government orders.
Date: 04 - 09 - JeJo q
——W hoaay
Applicant
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